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STATE 
Vs 

FAIZAL ALI 
20 /2021 (Pandav Nagar) 

05.04.2021 

Pr. Ld. APP for the State. 
Accused produced from JC with Sh. Rakesh Sharma, Advocate. 
Complainant Jaipal Singh Negi in person. 
There is a bail appication of accused pending disposal for today. Complainant submits that he has received a sum of Rs.8,000/- from the 

applicant/accused in settlement of the case with him. He further submits that 
he has no objection if the bail is granted to the accused and any other order is 
passed by the Court with respect to the settlement arrived with the accused by 
him. 

Counsel for accused submits that in view of settlement, the 
accused may be permitted to compound the matter, besides being granted bail. 

Heard. 

As far as bail is concerned, the accused is not required for any 
custodial purpose. Moreover, the complainant has settled the present case and 
received the compensation amount, so accused can be admitted to bail and is 

granted bail subject furnishing bail bond in the sum of Rs.8,000/- with one 

surety of the like amount. 

have perused the chargesheet and the documents attached 

therein. There is sufficient material to proceed against the accused. Hence 

take cognizance of the offence alleged. 
Copy of chargesheet along with documents supplied to the 

(1 
accused. 
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The counsel for accused further submits that accused may also be permitted to compound the matter as the offence alleged is under Section 420 IPC. which is compoundable with permission of the Court and further accused s also willing to deposit any compensation amount as may be directed by the Court. 

Heard. Record perused. 

Persual of the record shows that as per the report of lO, accused has criminal antecedents and is involved in nine other criminal cases, besides 
the present case. Under such circumstances, in view of the criminal history of 
the accused. permission to compound the present matter is not granted since it 
may encourage the accused for further offences in future. 

Be put up for arguments on charge on 01.05.2021. Copy of order 
be given dasti. 

(Atul Krishna Agrawal) 
CMM (East), KKD, Delhi/05.04.2021 



State Vs. Vikram
FIR No. uDR 
PS SI 

05.04.2021 

File taken up today on an application for bail under Section 437 

Cr.P.C on behalf of the applicant/accused Vikram Luti.
Pr. Ld. Substitute APP for the State.

Sh. Parmanand Jaint, Counsel for the applicant/accused. 
Reply filed by ASI Rajender to the bail application. 
Arguments heard from both sides on the bail application. 
Considering the facts and circumstances of the case, I deem it fit 

case to grant bail to the applicant/accused. He is, accordingly, released on bail 

on his furnishing a bail bond in the sum of Rs.10,000/- with one surety of the 

like amount to the satisfaction of the 1O/SHO concerned subject to condition 

that he shall not tamper with evidence in any manner whatsoever. 

Present application is accordingly disposed of. 

A copy of this order be given dasti to the 1O concerned. 

(Atul KrishinalAgrawal) 
CMM (East),KKD, Delhi/05.04.2021 



State Vs. Raj Kumar. 
e-FIR No. 09759/2020 
PS Pandav Nagar. 

05.04.2021 
File taken up today on an application for bail under Section 437 Cr.P.C on behalf of the applicant/accused Raj Kumar. Pr. Ld. Substitute APP for the State.
Sh. Parmanand Jaint, Counsel for the applicant/accused Reply filed by HC Bharat to the bail application. 
Arguments heard from both sides on the bail application. Considering the facts and circumstances of the case, I deem it fit case to grant bail to the applicant/accused. He is, accordingly, released on bail on his furnishing a bail bond in the sum of Rs.10,000/- with one surety of the like amount to the satisfaction of the IO/SHO concerned subject to condition that he shall not tamper with evidence in any manner whatsoever. 

Present application is accordingly disposed of. 
A copy of this order be given dasti to the 1O concerned 

(Atul Krishna Agrawal) 
CMM (East), KKD, Delhi/05.04.2021 


